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(iil) REPORTED INFERIOR QUALITY OF
CEMENT PRODUCED BY FACTORIES,

SHRI G. NARASIMHA REDDY
{Adilabad) : Cement industries are
producing inferior quality of cement
calling it as “Pozuluna Cement"” by
mixing 15 ner cent Pozulunic material,
e.g burnm brick ete. The said cement
is sold at the same price. The cost of
production is less than Portland
Cement while the consumer has to in-
cur more expenditure in utilising this
cement compared to Portland Cement.
Thus, the producer makes more profit
at the cost of the ccnsumers’ cost of
construction. The Government should
take necessary action to reduce the
price of “Pozuluna Cement” and dec-
fare openly and give wide publicity
gm this is inferior quality.

14.238 hrs.

AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL—Contd.

MR. DEPUTY-SPEAKER: W now
take up further consideration of the
following motion moved by Shri 8lk-
[ CRMEIRN
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andar Bakht on the 20th July, 1978,
namely:

“That the Bill to provide for the
preveation, control anq abatement af
air pollution, for the esltablichment,
with a view to carrying out the
aforesaid purpose, of Boards for the
prevention and control of air pollu-
tion for conferring op and assigning
to such Boards powers and functions
relating thereto and for matters
connected therewith, bt taken into
consideration.”

and amendments thereon.
Dr. Saradish Roy may continue.

DR. SARADISH ROY (Bolpur): The
other day, while speaking on this Bill
I mentioned the amount gf poliutants
thrown into the aimospherc of Cal-
cutta daily. I also mentioned that
there is &8 wrong notipn in our coun-
try that we are not industrially much
advanced, and so pollution of the air
or water is not so dangerous in our
country. It is also a fact that air
and water pollution is 80 times more
in American than in our country. So.
this notion has got deep roots, and
from the Government's side also no
attempt has been made to legislate
and implement some measures so that.
a clean environment and atmosphere
can be maintained for human plant and
animal life.

Industry being concentrated in the
cities without proper precautions to
prevent air  pollution, conditions in
some places have become very dange-
rous, and in some ways we arc leading
in pollution in some cities, For instance
in  Calcutta the carbon monoxide
content in the air is much more than
in New York City, and the sulphur
dioxide content in some parts of Bom-
bay is above the average in Western
countries.

Industries and power plants are
not the source only of air pollution,
In most cities, the motor vehicles and
especially the public diesel transport
system are alsg responsible. More
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than 50 per cent of them are defec-
tive, their fuel injection pumps and
exhaust pipes are damaged, and they
are emitting this fuel material into
the atmosphere, and thus polluting
the air. Thus, dangerous ec¢lements
1ike carbon monoxide, sulphur dioxi-
de, nitrogen, hydrogen sulphide
‘and hydrogen carbonate are emitted
into the air.

We are fortunate that our coal
<ontains less of sulphur and so less
of sulphur dioxide isthrown into the
.air from our thermal power stations,
but our coal contains much more ash.
It is 1 to 40 per cent more. As a
Tesult, the fumes that are thrown
into the air pollute our air, and it
‘is estimated that in this we are lead-
ing in the world, In Delhi, per cubic
metre of air contains 600 micro gram-
mes of ash content; in Calcutta it is
300 and in Bombay 200, but the
average in the Western countries is
only 150. This can be prevented if
we incur some expenditure on instal-
ling electrostatic fillers in the ther-
mal stations, as they will reduce the
ash content to some extent. The
©ther day also it was mentioned that
there is need to develop technology
Sg that the ash content maybe re-
duced, because so much ash content
in the air is most hazardous to health
and affects our resplratory system.

Due to environmental changes in
the northern cities we are now hav-
ing the phenomenon of smog, i.e,
smoke combined with fog, which was
not there a few years ago, In Ben-
gali we call it dhuwansha. This is due
to a feature called temperature in-
version. Afler sunset, the earth’s sur-
face pets rapidly cold. As you go
up, during the day time, <ihe tempe-
rature becomes  cooler and cooler,
but in winler, after the sun set, the
earth surface rapidiy becomes cooler
and air above is not cooler as in day
{ime as it is covered by smoke and
fog and the next morning when the
sunrises, it disappears. It is very dan-
gerous for respiratory organs and
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even air flights are also disturbed,
These  things are geing on in our
tountry rapidly not only in the cities
but even in remote villages also. I
know of a ‘case. In Orissa, there is
a small town, Rajganga, where
a cement factory is there. It {=
emanating obnoxious fumes as a re-
sult of which 60 per cent of the
workers of that factory are attacked
with tuberculosis. But only the en-
actment of this Bill will not prevent
arr pollution. In Western countries,
they have not only enacted legisla-
tion but they have launched a cul-
tural movement to educate the peo-
ple. So, proper implementation of
the Acts are necessary and educa-
tion is also necessary in our country.

We have enacted Water Pollution
Act four years back but it has been
observed more in violation. There
are other Acts like the Motor Vehi
cles Act, Smoke Nuisance Act, ete.
which prevent emanating of gas but
nothing practical has been done. In
this connection, I will also refer to
the Conference which was held by
the United Nations on human envi-
ronmental changes, which suggested
many things. To maintain environe-
ment, it will require other steps like
preservation of forests and other
things, So, comprchensive steps must
be taken by the Government so that
this danger which is threatening our
society, is checked.

With these words, I support the

. Bill.

MR. DEPUTY-SPEAKER: Before 1
cal] the next speaker, I would like
to announce that in the amendnrent
which the Minister has proposed,
there is one change, Instead of Shri
Samar Guha's name Shri Gananath
Pradhan’s name is mentioned,

SHRI G. S. REDD1 (Miraylguda):
Mr. Deputy-Speaker, Sir, there is a
famous saying that man is born free
but he is everywhere in chains. Simi-
larly, man is born free, God has
created man to enjoy fresh air, pure
water and good surroundings but
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.
these gifts of God are abused by
mankind,  They are abused in
such a way that men especially those
people who are industrialists, capita-
lists for their own selfish ends, pol-
lute the air and water in such a
manner that it has become a world
‘problem, a problem for the mankind.
It has become such a big problem
that the United Nations Organisation
had to take notice of it and organis-
ed in Stockholm a human environ-
ment conference which took note of
these pollutions—air and water, All
the great men of the world, scientists,
experts gathered together in Stock-
holm in 1972. They discussed the
matter in all its aspects. And took the
decision that in order to save man-
kind, this air and water pollution
should be controlled, Therefore, they
adumbrated great principles and it
will be interesting for all of us to
know what they proclaim. They
proclaim;

“Man is both creature and moul-
der of his environment, which
gives him physical sustenance and
affords him the opportunity for
intellectual, moral, social and spiri-
tual growth. In the long and tor-
tuous evolution of the human race
on this planet a stage has been
reached when, through the rapid
acceleration of science and techno-
logy, man has acquired the power
to transform his environment in
countless ways and on an unprece-
dented scale. Both aspects of man’'s
environment the natural and the
man-made, are essential to his well-
being and to the enjoyment of basic
human rights—even the right to
live itself. '

The protection and improvement of
‘the human  environment is a major
issue which affects the well-being of
people and economic  develorment
throughout the world; it is the urgent
desire of the people of the whole
world and the duty of all Govern-
ments".

In order to implement this
lofty ideal, the different States in
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different parts of the world have en-
acted legislations to control water
and air pollution.

Now, our own Government, 1n or-
der to do its bi* to implement the
world objectives, has krought for-
ward a Water Pollution Bill already.
Now as a supplementary to that Bill,
this new Air Pollution Bill has been
Now I want to
know how far the povisions of the
Water Pollution Bill have been im-
plemented and how far it has been
made effective, ’

I am going to read out from RAM-
PONKARS’' CALL about the struggle
for survival which has been going on
in Goa. After the starting of the
mills over there, water and air pol-
lution is going on to a great ex-
tent. The great industrialists and
capitalists there have been able to
run their mills and are polluting the
air without any penal provisions be-
ing effected against them. The State
Government seems to be ineffective
there. The fishermen are feeling the
brunt of this legislation over there;
they are feeling the brunt of the
shareholders of these industries. But
the Government seems to be ineffec=
tive. Government js not able to im-
plement these lofty objectivés which
are set forth in the Water Pollution
Bill and now the Air Pollution Bill
is coming forward. 1 would like to
read out from the representation
made by those people and the strug-
gle which they are facing in Goa.

MR. DEPUTY SPEAKER: Mr.
Reddi. you must be  brief, because
we were allotted only 2 hours for
this Bill and there are hardly 15 mi-
nutes more out of 2 hours and then
we are having several speakers. So,
please be brief.

SHRI G. S. REDDI;: It says:

“We are strugeling for 3  years
for justice and for the right to
live peacefully on our beackes and
to supnly cheap and plenty fish
to our Goan people as we have
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'done for centuries, Our families
have resorted to peaceful Gandhian
protest by 24 hour Chain Hunger

Strike below. Bandodkar Sta-
tute outside Goa Assembly
since 14th October 1977, to draw

attention of our Ministers and MLA
to our sufferings. Our Chain Hun-

ger Strike is 169 days old today.
Does anybody care for us? What
reply have we got from the Gov-
ernment? we have suffered mass
arrest under section 144; 501 satya-
‘grahis were jailed, including free-
dom fighters, MLA Rebello and five
priests. The Archbishop, who ask-
ed for prayer was insulted by the
Chief Minister and by the Minister
Raul Fernandes; and the General
Secretary was jailed later released
unconditionally and finally the case
was dropped as the charges were
totally baseless.”

I just quote this para to show how
aur laws are ineffective. Neither the
ftyentral Government nor the State
Governments mean to implement the
law in (the proper manner because
the industrialists and capitalists in

at particular industry are mare
effective and are actually controlling
ihe Government, Therefore, whatever
m the legislation that we may pass.
either on water pollution or on air
pollution, the more important thing
is that we should see that the law
is implemented in all its contents.
The Central Government, especially
the Minister in charge of this Bill,
should see that the law, once passed,
18 made effective. The people for
whom the law is meant should feel
the effect of the law, should feel that
the Government means what it says.

Therefore, I appeal to the Govern-
ment through the hon. Minister to
consider the sufferings—due to the
air and water pollution law—of the
Goan people who are fishermen, who
are called Ramponkars, and see that
ihev are given the necessary benefit
pnder this law. Their rights should
not be extingmshed
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With these words, I conclude.

MR. DEPUTY-SPEAKER: Now, I
would call the members who have
moved their amendments, Mr., Samar
Guha. He is not here. Mr. Ram Ki-
shan....He is also not here. Mr, B.
P. Mandal.

SHRI B. P. MANDAL (Madhepura):
My amendment is for eliciting public
opinion,

MR. DEPUTY-SPEAKER: You
have not moved your amendment. Mr.
Kanwar Lal Gupta
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MR. DEPUTY-SPEAKER: Shri
Rajan. We have already exhausted
the time allotted for this Bill

SHRI KANWAR LAL GUPTA: Let
us extend it by half an hour,

SHRI R. K. MHALGI: rose

MR. DEPUTY-SPEAKER: You
are on the Select Committee; those
who are on the Select Commi?ge ge-
nerally do not speak: they would have
enough opportunity to give their sug-
gestions, I shall strictly follow that—
I do not say rule—practice, and eli-
minate such of those speakers who
are already on the Select Committee
with the result that others will get
a chance to sl?eak.

SHR]I K. A. RAJAN (Trichur): Mr
Deputy-Speaker, Sir, the Bill brought
before the House by the hon, Minister
is a very important one, though it
has been brought belatedly. He has
also introduced the Water (Preven-
tion and Control of Pollution)
Amendment Bill. I would request the
hon. Minister that as the pollution
problem has become a vast national
problem, we hope that he would
bring forward a comprehensive legis-
lation covering all aspects of legisla-
tion instead of bringing such mea-
sures piecemeal and amendments off

.and on.

Before I come to the present legis-
lation, I would like to emphasise on
one point which has already been
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emphasised by various speakers ear-
lier regarding the implementation of
the earlier legislation. Water pollu-
tion has become a curse in so many
industrial areas, You may be aware
of so much noise and hue and cry
created by the workers as well as
from the public regarding the conta-
mination of the adjacent rivers as
well as vegetation due to this pollu-
tion.

But, unfortunately we could not
find a single instance where an in-
dustrialist has been bkooked or puni-
shed for having put the people to this
difficult position. What 1 am emphasi-
zing is that whatever legislation you
may bring, unless it is implemented
properly in the larger interests of the
workers as well as the public it is of
no use, especially in our country
where industrialisation is getting fast
and congested industrial areas  are
coming up, in cities like Bombay, Cal-
cutta, Ahmedabad and Madras. Even
in Kozhikode there is the Mavoor
factory run by the Birlas. There is
a river running nearby, called Chali
river, Everyday you can see¢ there
thousands of dead fishes floating and
contaminating the river. Then the
hundreds of fishermen who depend upn
fishing are denied of their livelihoed.
Then, Sir, there is an aluminium fac-
tory near Cochin, the Indian Alumi-
niumn Co. where because of pollution
the whole, vegetation is destroyed.
The people affected raise a hue and
cry and they get a paltry compen-
sation. Then there is the FACT fac-
tory in Eloor as also in Udyogman-
dal. There the whole fields have be-
come useless, Even after raising a
hue and cry and preesenting a lot of
memorandum people do not find any

remedy, -~

What 1 am  emphasizing is that
with all good intentions you bring
a legislation but please see that it

is implemented properly in the best
interests of the workers as well as
the public. T do not want to empha-
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size more on this peoint, It is a ques-
tion of implememntation. There was a
hue and cry in Goa. The Zauri Agro-
Chemicals, a company set up by the
Birlag in collaboration with the US
Stee]l Corporation of Pittsburgh and
Toyo  Engineering Corporation of
Japan at a cost of Rs. 600 million fail-
ed to take necessary technical mea-
sures and instal machinery to treat
the effluents before releasing them.
This is a big issue in the country to-
day. ‘The industrialists do not take
necessary  precautionary measures
with all thig legislation and these
things are not being looked into. So,
what I am emphasizing is that there
should be a co-ordinated effort by
different Ministries, particularly, the
Industry Ministry and other concern-
ed Ministries to see that all necessary
precautions are taken in the proces-
sing and proper discharge of the efflu-
ents to guard against pollution of air
and water,

One more point I  would like to
make is that the industrial pollution
is nnt the only pollution, Apart from
industrial sources, exhaust from auto-
mobiles and emission of domestic
fuels also pollute the air. What
about disposa! of garbage and night
refuse and other solid wastes? They
also contribute to polluting the air.
Anyone who visits the slums in any
of the big cities in India where work-
ing people live in the most hazard-
ous and degrading conditions will be
shocked to see that there is no pro-
per housing, often inadequale drink-
ing water and no underground se-
werage and no proper latrines and
other living facilities. To such people
all talk of environmental protection
has little meaning. So it is impor-
tant to eliminate pollutants by pro-
per control at the process stage in
the factory itself. There are many
instances which I do not want to
quote here. There is one cement fac-
tory in Madukkarai, Very small and
tiny particles of cement are emitted

550
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by the factory which spread over
the whole area and in the evening it
sinks below on the houses and it has
becc:me curse to these people who
Just cannot even wear clean clothes
Because of the contamination of the
cement particles.

In conclusion 1 would like to men-
tion certain specific points for your
consideration.

(1) The public should be educated
and made aware of the pollution ha-
zarcs through TV programmes, radio
broadcasts, short feature films, semi-
nars and hand-outs.

(2) For the Dbenefit of industrial
managements, technical seminars
should be conducted with emphasis
on hazards in each industry and the
control techniques that can be adopt-
ed.

(3) Selected people from each in-
dustry should be given courses of
short duration on measurement and
control of  pollutions. Enforce-
ment agency  should be es-
tablished at important places tp eli-
minate pollution by proper controls
at the process stage.

These are some of the suggestions
that I would like to make in conclu-
sion of my speech. With this, I
hope the hon. Minister will bring
comprehensive legislation,

I would like to draw attention of
the hon. Minister to clause 43 of the
new legislation regarding cognizance
of offences:

‘“No court shall take cognmizance
of any offence under this Act ex-
cept on a complaint made by or with
the previous sanction in writing -of
the State Board, and no court infe-
rior to that of a Metropolitan Ma-
pistrate or a Judieial Magistrate
of the first class shall try any of-
fence punishahle under this Act”

This clause does not really give
Foom for those people who want to

JULY 25, 1978

Control of Pollution) Bill k2

"‘iﬁ;ke up this offence and get it ven-

tilated,

At page 4—under (d)—Constitution
of the State Boards it has been stat-
ed:

“Such number of non-officials,
not exceeding three, as the State
Government may think fit, to be
nominated by the State Government
to represent the interests of agri-
culture, fishery or industry or trade
or any other interests, which, in
the opinion of that Government,
ought to be represented;”

How far this Board will be demo-
cratically constituted to reflect demo-
cratic sentiments and opinion of the
common people or of those people
who are werking in those particu-
lar industries.

In my anxiety I would like to ex-
press, under this clause it will be
very difficult for the ordinary people
to just get their grievances ventilated
and redressed, I hope the hon. Minis-
ter will look to this particular provi-
sion and see that remedies are found.
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PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Deputy-Speaker,
Sir, I welcome this Bill. My only
regret is that, while welcoming it at
the outset, this Bill should have come
as late as today.

After all, the U. N. Conference on
the Human Environment took place
as the House knows, in June 1972 and,
from June 1972, when at Stockholm
the U. N. Conference asked all its
Member countries to take immedi-
ate steps and proper steps, I am sorry,
that we should have taken so long
in taking those steps. None-the-less,
it is better late than never. While I
am on this Bill, at the outset, I should
say that the time is of essence in this
process; the way, the manner and the
pace with which pollution is taking
place all the world over, it is one
area where the developed or deve-
loping countries have the same prob-
lems. Whether they are developed
or developing countries, pollution tak-
es place with the same rapid rate with
the same hazards and with the same
problems.

Therefore, I wish it has come here
earlier. But I am glad it has now
come, and I support it. My second
question is a brief one—Why two Bills
—one, there has been a water pollu-
tion act and there is another water
pollution bill which has now come
today. I hope he will explain why we
have these separate Bills instead of
one coordinated bill. The Minister
himself has said in his statement of
objects and reasons—I quote from
paragraph 4:

“It is felt that there should be
an integrated approach for tackl-
ing the environmental problems re-
lating to pollution.”

If this is =0, I do not know why there
has not been a complete integration
at all, unless he tells that he will first
start with compartmental process and
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then after the accumulated experience
of a year or two, he will come back
with a better and comprehensive and
integrated Bill a littie later. What one
wants is that there must be integrated
approach and a comprehensive Bill
because it is not just an air pollution
or water pollution but there has also
been a land pollution, marine pollu-
tion and then, of course, as my friend
knows, there is noise pollution. I
would even say that there is light
poilution and, sometimes, even silen-
ce pollution. Sometimes when we are
not talking, the whole nation remains
silent. There could also be a silence
pollution as had been there in emer-
gency. There are all kinds of pollu-
tions. I would not go into details of
them. I would be brief and I shall
cover all my points as quickly as
possible.

L

My point is this. It is good that he
comes with a more comprehensive
bill. I share entirely my friend, Shri-
mati Mrinal Gore's point about the
select Committee membership. I do
not say that I should be included,
So, Mr. Deputy-Speaker, Sir, please
don't make any comment, like that!
All that I am saying is that when a
select committee on a future bill of
this nature is being constituted, I
hope the Government, particularly,
the Minister of Parliamentary Affairs
and the Minister concerned will ensure
that members who come from the
concerned areas and those who have
some knowledge about these matters
are drafted to this Committee rather
than go on the basis of the party ap-
portionment. The select Committee
is now based on party considerations
—so many members from this party
and so many members from that party
should be there on the committee. If
you want to send this to the Select
Committee, the idea is to give more
consideration and ensure more care-
ful thought by the people who under=-
stand the problems and the people
whop come from the areas where
there are such problems. Sg, they
should be put on this commit-
tee, as they can contribute bet-
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ter. For the Select Committee,
in future, not only on this air
pollution but all other things, the
Government, 7 hope, will have this
consideration and they will not go
merely by consideration of which
parties and what members of groups
to be taken or included.

Mr. Deputy-Speaker, Sir, environ-
mental pollution has become a prob-
lem not only because of economic and
financial costs but also because of
social, psychological and human costs.
I would even go to the extent of say=
ing cultural costs. After all, a large
number of people are destined to live
in conditions worse than a hell be~
cause of pollution. Already there is
a lot of hell and with pollution, it is
a greater hell and even millions of
people have to live in such conditions
which are worse than a hell. I wish
the so called elitist class see to 1t
that our responsibilities are all the
more great and all the more urgent.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): Tt is better to get used to it
here before going up.

PROF. P. G. MAVALANKAR: My
point is this. On the environmental
pollution, there are many kinds of
costs including economic and other
costs; there are all kinds of hazards to
health, havards to human life vege-
tation, property and animal life. I
do not say that my friend does not
know this. He knows all that. I am
only re-asserting or re-emphasising
those points. Mrs Mrinal Gore was
talking of Bombay. I can also talk
in details about the city of Ahmeda-
bad and about all cities where indus-
tries are concentrated. The same is
the position with regard to Los An-
geles in US.A, and London in UK.
QOur own cities like Delhi. Bombay,
Calcutta, Madras, Ahmedahad and
Bangalore gre warst suffererq in this.
Fortunately. Bangalore still has got »
number of treey That iz the point



559 Air (Prevention &

[Prof. P. G. Mavalanka_r]

which my friend, the Minister is in
«charge of Works and Housing should
note carefully. He is in a hurry to
build more houses. Therefore I say
that let him not be loo eager to de-
molish all the gardens and green trees
and open lands and let him not go on
building houses wherever open land
14 available. I hope he understands
fhat of ¢ourse, wheétrever by accident
4 By design vast open lands are av=-
atlable, by all means take them. I
d4 ‘not want people to have open
Pfids as private land. But let the
gévernment not take all private land
and opén land and go on building
government houses. Let them deve-
lep some gardens and green spots.
I.et him go to some foreign countrins
--if he can learn only by going thera
—to see how in various countries of
tfhe world green trees and green pat-
c¢hes are not only allowed to remain
But an effort is made to grow them.
Therefore, pollution should he looked
from that point of view, and if there
is fog in London and smog in Los
Angles, there is also sume heavy,
suffocating black smoke in Ahmeda-
bad, Madras, Colcutta and Delhi.
Therefore, this prablem has to be
tackled from that anusle.

This Air Pollution Act, I must say,
although it talks of various respoa-
sibilities at wvarious levels, I only
hope, because we cannot anticipxile
various points at this stage, he will
look into the aspect of responsibilities
by various authorities—-Central, State
and Local. 1 emphasise the word
‘local' because there are maas areas
where only local authorities are in-
volved rather than State Govern-
ment, much less Central Governiment.
That aspect must be loovkod int). He
will also look into warious Acts oun
this question from U.S.A. UK, US.
S.R. and Australia.

Sir, recently we had a minister from
Australia who incidentlly was incharge
of environmental problems. He was
telfing me in a private conversation
dne evening last week as to how the
problems of this nature in Australia
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are being tackled. How they are tac-
kled in European countries, I was able
fo see sometimes back when I was in
Switzerland and Austria. The whole
point is that a number of countries are
taking it up from a totality point of
view rather than in terms of compart-
mentalisation. I want that thing to
happen.

At the same time I would like him
to know that there are limitations of
a statuie. A statute can go upto a
point—that far and no further. What
is more important is provisions in
terms of institutional provisions, sci-
entific provisions and technical pro-
visions. Legal and constitutional pro-
visions can go upto a point., Beyond
that_what is important is gther types
of rrovisions which I have just briefly
mentioned.

Lastly, I would like to say that edu-
cation and public awareness are im-
portant, I would like him to consider
whether it is not necessary to put this
matter into textbooks. Let our chil-
dren while they grow understand what
are the problems of pollution when
they are in primary or higher secon-
dary schools so that the awareness of
treating nature not as something to
control but be partner with nature is
created in them, If man becomes part-
ner with nature rather than becoming
controller of nature, then many prob-
lems will be avoided and reduced.

To conclude, T would say we must
learn from the western countries—in-
dustrielised countries and advanced
cotintries, like the Soviet Union—and
see how they have tackled this pro-
blem. But merely learning from their
experience will not be adequate. We
shall have to go by our own experi-
ence. In our own country from times
immemorial all our stages, rishis,
writers and leaders of culture
have been repating the aspect of
quality of life not so much in
terms of raising the standard
of living although, of course that is also
important. By all means, let us re-
move the crime and sin of poverty,
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but if we are still poor in not main- fopgenr g fr e @3 y
taining our cultural atmosphere pro- fga mran & = .
perly where do we go? Therefore, € a4 ’T Lu _1977 7 Sqar
quality of life in terms of environment ot T omA T arg 1978 # ag
and cultural aspect is important. faer =7 T % | 'g_q'fq-q T )€ T

T EtIzm AR s AT 5 fog

MR. DEPUTY-SPEAKER: Mr, Ma- s .
# w41 S &1 qATARE AT E |

valankar, please conclude.

PROF. P. G. MAVALANKAR: Sir, I 231 HiT QA 7 &) FW T R
am just concluding by quoting 7 or

8 lines from a beautiful book called gl R Tl WST TEAT FZT AEQ
“In'y Onz E:rth"—The ¢ore and ﬁ | SITCIET ST, AT W SThe %‘ iw
e Ward and Rene Dubos. page 1 1 T EW M & wd & o my
S0e ® AT § AT IZ {4 6T gAT

qr AfF7 HT SEHT TA AST G THq
2 ®ifa 54 % AgF W e &
RITR, 8341 T8 & HT 2 miaar
¥ H34 F WG W9 & A S7AT A4y
W18 wafen & ag wear g fa Jeqee
1 CFT 4 foAq mRAT o7 F 3 WY

»

“There can bg no civilized society
—market, mixed planned—unless
the more fortunate and het-
ter-paid members of that society
make a proportionate contribution
to the broad social goods represent-
ed by scrvices and amenities the in-

divisual citizen cannot provide for
himself. The time has now come
Tor society to recognise that the
needs of a healthy environment—
clean air, clean water, unpolluted
soil, decent cities—are public social
goods on a par with good order and
good education and must be provid-
ed because communitics cannot sur-
vive without them. The citizen has
to learn to sce their provision as
a primal neeq which nature may
have provided free in the past but
which now enters man's essential
budget of civilization.”.

FEU & HIO BST T HIR TET o faw
gg a® & f1 93 sarer 97 | FAT H ¢y
TEA4 TIE FWNTT EA 5 o T TR
T4 . {7 77 wiaeT & {5 oo
g M7 Ad AT A ZAT 2 T TR
Tt AT F71 7 AT z30 T owAT
I AT 7 R ATAL B dAr gy
ATAL W TR WAIET ZE S4TRT
fam, 27 afqa oz 9=3r ¢ (5 3587
SQIRT SOV 0 W17 SITAT 3 oqqy |
Al wi b W aga o A= T
8 |17 agdil T2 AW g & wav Tga

Sir, I would only ask the hon. Minis-
ter to go ahead with saving the coun-
try from the pullution and thereby
contributing to the enhancement of the
quality of our life and of aur cultural
heritage and natural environment.

777 fwdw w 09T ata 7 4 0 gA-
fam awr a7 7770 2 fF 92t T oy
FIAMEE 57 10 977 a1 25 J 72T
&1 A qAT 97 T AKEAT T, I e
A F TG SIRT TETA E FifT g
T NTT IFTRA; AT T IX ILqOT
TEAT @, THIA X1 70 q7 qeAT §

9 1 9991 71T % faqzar w17 Ay
®1 I® AT WEY | EAT Q17 R
IT Ay IrE T R, AW oA WTHY
F1 FFIFUT W7 AT TANT W\T 27 FER

ot qo Tramivare ¥ (Fri-
) - 3T . ¥ fafeer mEw
N TUAE M E fe & 97 €T WY
TEHNZ F W OF UF FY AT ¥ I
tay weaT fam o279 & ammw A F
N frmfmagacagmg,
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[ qwe TrAwIaE Y TAMHATZ 2T § | TEET TR
: qaT #, T & 18 T THfEzasT g7 feg | fafret aw
AL ¢ ST 5 05 FY agT FTH aoEl &, qrAEEET W

arrq'i"'r \ (Interruptions), h
TEEEA a9 F1 a9@t g | fagrom 7

MR, DEPUTY-SPEAKER: Please ° %A% TFe1#ewA &% fau wed #aw

don’t distract him. That is the pollu- S | 34 faF F1 97 F fag, mfgx
ti have in the H . t B : + |
ion we have in the House. Something #, & g4 e marsaR [ g |

should be done.

SHRI KANWAR LAL GUPTA:
This is a pleasant pollution,

MR. DEPUTY-SPEAKER: But very
disturbing,
ot Qo CrRmiaTe (g : A =TEAT
g fa "l o7 e W wiE a7
Fga & WEd JIdT # A1 F TAAT AT
gut fFr & f& 39 71 wAT @y
97 9¥AT & | WA HIZL agd Sqr=T &
€ & oiyT Star ofrmdT g WL A7
fF wgrTee ®§ FwAS H, F 3T IATRT
Dt F, W7 ITF AAAZAT A6
fy Faqar & sva SrAT # 37 |7 SAIR0
& qr3¢ AT g 1 TafAm 73T avy |
qYFz FHE! & gial Afam
790 a1g ag & fx 795 oz faman
AU
“Clause 43 lays down that no

court shall take cognizance of any
offence under this Bill except on a

complaint made by or with the

previous sanction in writing of the
State Board and also that no court
inferior to that of a Metropolitan
Mauagistrate or a Judicial Magistrate
of the first class shall try any offen-
ce punishable under the Bill”.

g AT A€ ¢ | WX qrEAT T FY
ot TEY aEIE g1 & WX A g2 HIEA
FTAT TIZAT § A1 T FIEA F74 H1 IAH!
wTs T T =JiET )

X ¥ ¥ gz g WA g fE
qg « fa= W& At mA 7 A0 § oy
Fg: vor faw & Wi & gas few

MR. DEPUTY SPEAKER: We have
exceeded even the extended time.
Even so I will call only one Member,
Mr. Anant Dave.

wf FEHY ATTEH ATNF (FTRY) ¢
#a oy 7w e &, 777 Fvnaw WY

I WEITL : FAT JIOFT TAT-
1T T KT /T KT AT FG4H
U1 719 a1 gFew mfat & &

Y FRNY AITILOT Agw ;. X ar

AT ATR 98+ &r fTar 4r )

MR. DEPUTY-SPEAKER: I am not
calling more speakers; 1 will call only
Mr. Dave because he has some amend-
ments. Mr. Dave—he is not present
in the House,

=T o1y Fifey | afEr g oo

HHTHE 9T qF AT )

A AFH ATTTATT AMWE . I
TRRET, AAAT /AT A ¥ A 7T (93-
gor faaroer qur fagaw) fagrs <ar
&, T & AWGT TR | T I AN
g1 # s AmAT R g fRomw o
W FTHT TG, IFHT W9 TET AA
ot Trfeq | o7 I FT AT FAD
¥ AT §E 6T g 6K Aar A
WY g F | Al aF A A FAT avE
IT @t B AVA FTAF AT T TR
T ¥ ar gFrY wfasd quw 9|
& Srgar g Fr 13w &Y Wy I @
7z W AT FEAT F gEH qH WK
IT%T w4 faw= 7% | gafag & sgar
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g fF qart STl A7 W age a1
P =fRe | R WY M ¥ fEer
|TaTX WTZHT & 99 f& w9 w1 A
Fr § @ 37 I9Fr A fAEw &F WX
@ AT

15.37 hrs.

(Shri Ram Murti jn the Chair):

faw a@ " # W TR,
I T A 7R R AT F {5 0@ 974t
WR G HT /Y WEIEHAT § | AT EETR
W F SwE-aE IAM g9 @ &, FA-
FT@ &9 @ & faad S w5 s
fasar &, 7% ¥ & fau 415 d@
g &, i 9wt Wt fasear & fredr
& am guor g1 20 T a@ FEw &
AW T TqrEes 97 477 WAL TI4AT &
THE M ard AFAT & a9 F fag
TFTER FT AT IMG @54 02T 1 39
W AMA A za a1d *1 forw 2 F wagr
9T W1 &8 IgMi a3 fagan dwr
dfwa & wvgan g v 97 fr w7 w7
AF 9g= FT I T TG /T T AT
T &, a9 §IFT X g@ FAT FQA
e 41 R 9T FT G FEAT TfEQ
f¥ <7 wamit & At o frreran @ e+t
UFT A1 7% fomw fr ol § e
N AFMA GG ) T FEFLLATFR
¥ IUTT WA T THY A ARSI FT AR
¥ FETIT T qUEIAT

T WEAREATE WL TIAE A AW
FE T & o qrIH? FTAYL F AT
FEATE | FTAG7 & JAMT 7 TAAT NI
fremar § fr W § gq w1 FRET-AT
O @A § | & aF AGH Fgn {6 FN-
@A T g wfgl | 7 xEq §
afw A w@ew adw 7 @ AE,
mhﬂwn #1 ATAT ITX F7A

wfze
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axy framrdry =ww o @
T[T E 1 W T 9T faeat wEe w7
T Fer froar & ) ot A W & ¥
g ITET Ay & Wt & s wRy A€ o
TR | T IS A TIAY A B R
@AY aFde gt & ar ay Shr gt
TEd &, IT AT A1 AWy IZT IR FIA E,
I fraedy aee g1t Ty Al &
TEEA T sqrAr @rE ) AN
I TATH FT wH-Z9T W LA
afes ot fat ¥ qg 7€) Frar fs It
T FT 39 9 fazer s @ arrg Fray {
fF a2 7 ur 7% | AT FCFT AAN-
FAST &1 W FTHE 3§ aT w3ar
q T FW F £ &G0 @ TEY
fear s qFar 7 gy # frest waw Ay
@ g @rg A feear fawr § fra-
AT WA F T F AT T @
agi @A a7 v & FF 25 &
AFrr AR 57 &) FFR WM T 9%
At w1 @A wifga

AT AR, EAA HIAT qMaT
Zq faaa® FTUTT 21 FF IGTU 4 |
fear 1 TA AT F w1 war & R s
Y I A0 AEAT Y AT IAX
sS4 9a fzar & @ AT T[0T HET wY
wafy & WA A% ITHT AT A F AN
q<H & TEATEI I ATV A  LAAT
&Y faady § A AL ITITTN K WM
f& 7w A A ITR wrafzy gzafa
gz 7T A @ 1 Aewfy W@, qd
aF xv § q 9o 10 & fw 7w 61
FE TTEART AT R AN IA T T
% 7 & I & faq 2FG & gAT
FAFT FTT X § AT L A Y
qeat 9 & {6 gl e W T
w1 e !
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o GECd Y g a0 T [, 72w
R & fom  SAEY aHTH THH T
R AT Y WA gZ W HE
fw ® 5 XY A A7 AT g
aqonem g ¥Z A a gk A A A af
2 oww) wAA ¥ {g 77 7@ T A4
g\ ¥R A9 |qwtgs § 9 fqar
2 & =T =g F e faas swmagw
fear & so®1 3T gEza v =R
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[Mfgd \ @ 717 7 95T 7 T ITA
T FE R E ) 5T TIAT G A
& Y oy q% wf FET ¢ 7T AwgA
feeg ez w7 a1e 2wz HAT wERE
S Aw F e e or 3 7 oA
qrem AEY &, w1 WA dEr AR Al
T we aiA # fE AT wrAET @
qem & w7 wve & DA Ay Iaar v
o wefryfa & A=ar feadr aifga
W9A A1 SgEEgr F1 & ITH AMA 73
Tg‘[ 2

(i) 3T I (1) & fafze
Fenid ¥ fam grazs 1, 9N
7t afazdi 7 oq & aif|m
¥ qeaA F AT mT R
wafay F e wrer @
TEAT qATT T T TR
TE AT & AT T fR
W &Y g H, IA sarEw
1 fa7 adza fzar &, Gar
TR ARfS 38 v@r g A
& OITrTr 31 ogmar fw
T3 ArE § grdfas qzafa
wAZT TTATE )

WY §W i 4@ faay & fr =7
% wgwfe a1 g@gwiT € AT IAR
W & srwr 7 GEr Avr AenE &)
A7 frazw & t¥ #aT ARIRT TAERT IR
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WA S| QAT FTA X IAST 1§ wL9q
agr gwir

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND HE-
HABILITATION (SHRI SIKANDAR
BAKHT). Mr. Chairman, Sir, it is
realiy gratifying {o note that the hon.
Members have takep such a keen in-
terest in the subject of control of air
pollution. They have also expressed
their concern at the disturbance of
harmony between humap life and
naiure. It ha: been very beautifully
and aptly described by Dr. Karan
Singh. He has said about the har-
mony hetween humap  environment
and. the balance which nature produ-
ces so mereifully for human jife and
all sorts of vegetations, life, etc. Many
very good suggestions have been made
by the hon, Mumbers based on their
analytical obscrvations and study.
But the expression of concern has been
unanimous. Since in deference to the
wishes of the hon, Members I am
coing to propose that the Bill be refer-
red to a Joint Committee of both the
Houses, recounting of all the reasons
for bringing this Bil! for the control
of air pollution or commenting on all
the points raised by the hon. Members
will be hardly necessary. But | would
certain!y like to comment on a few
of them Before 1 do. so I would
really like to admit that. ..

SHRI VAYALAR RAVI (Chirayin-
kil): Why do you want to make more
poliution?

SHR] SIKANDAR BAKHT: | would
like to admit bcefore I make the for-
mal proposal to refer this Bill to the
Joint Committec that T had really
aereed to do so under the strain of a
dilemma.

gq A7 T oA # #FF gz I
A & fF 53 faw ® sagz fodsr
TAAY B JF AM HT qAIT TIET
qTE BN
Every hon. Member  was con-
cerned with the. fact of pollu-

tion and they wanted expedi-
tious action to be taken to control
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Zthis menace to human jife, Now, the
Bill is a very non-controversial Bill
as is evident from the speeches made
by the hon. Members. It is absolu-
tely similar in nature and has the

. same form as the Water Pollution Bill
and the intentions of controlling this
menace are also similar. In accof-
dance with the present thinking, as
Prof, Mavalankar was pointing out, an
integrated approach is suggested for
dealing with both air and water pol-
lution. The Water Pollution Bill had
already been adopted in 1974, So, now
an effort is being made to see that for
controlling both air and water pollu-
ticn methods are adopted in wun inte-
grated manner. If js being suggested
that the Boards which have already
been created for controlling water
pollution be entrusted with the task
of controlling air pollution also, That
is what we are trying to do and the
water amendment Bil] which has
come up also reflects this intention of
the government. We have before us
the experience of the Water Pollu-
tion Control Act of 1974. For the in-
formation of the House, I may point
out that it took four years to be passed,
The motion for referring the Water
Pollution Bill to a Joint Committee
wagz adopted by the Rajya Sabha on
18th August, 1970. The Lok Sabha
concurred with it on 4th September,
1970. The Joint Committee submitted
jts report on 13th November, 1972
Finally the Act came into existence
in 1974. But the Boards constituted
under this Act could pot get going
for want of funds. As you will re-
member, we had to bring another Bill
for water cess. With this background,
of course, I do not have the intention
to resist the wishes of hon. members,
—but I really cannot heln wondering
whether referring this Bill to a Joint
Committee will be in consonance or at
variance with the concern shown by
hon, members for immediate and ex-
peditious action. I had recounted it
for your concideration, but since I

have alreadv agreed to it, T will make
a formal motion after T have cxpres-
sed my views on two or three points
raised by hon. members.
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et & aw o= foars sga7 & 1 S
g1 f5 Tmr ¢ 5 grafaw fafrsd
FT AFAT IR F1 OF qga TIAT YT
SEATH £ | 97 &g @ qg W v fn
wifa” FHA gar w7t & ovedy o o@
aW OF fHe 312 /1m0 AT aea
T TE FAAT ATITHWASTZ AT 97
a® T g € 1 o TRY I fowd
TF, HIT AET H WG W @A
&3 29 7 Fga 79 {5 N7 aEa |
g ? Ay @ amm T s fe X
TR grATHIEWRIE AT N
g m ) gr wew & gor fF amR
TN AWATT FY T AT 41 7 AT /AW
T w71 fr A1Ed A9 § @TRE RN
q7 AZFT WY 4Y | IA AR A ¥gT
fr oz ¥ #YE Afwr AT § S
S w1 @A #7117 {7 AR 4wy
aT IEF! @FF ¥ ATY F g @A
aifad a1 | UF A TIET MY AEH &
faer ora, 37T o @ gae fFan
fr asare wa&t w1 4 ? dic qEw
F 727 fx agE TaT ATy § 7% 6T
& Ty 4 | A1 39 AEw 7 T AR
oTE w19 |t FWTA wvA 8, 17 ar ag¥
FAT Z FE ATAT FAT & ) AAT K
qTRT grI®1 AT J1fgm 9r v
T Fd Al wfera W 7 T
Ar Afox=

‘I AT A A1TE THT F ATH

QT

H17 FT Am A AT A

T &

Ar & wzAr A § fF oW

ayr frar zmr ar3fen faimed &

qrAfAE nAT= 30 ¥ T ey #

fF gw17 1072 WA & A1 TiqEVR w7
gw> 2 &z wFar Tifzy
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AN W s v & qrgT 9@ )
“qTET ®Y FrEa 2F, IAF fAy & oo
®TAT ATRAT E A REWTR WEw H e
WA § WAy FT z4TA FH A, TAR
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itz ZEA ATFFIF UT T AUfE,

qfvat 3w & foq7, Y fF a9F &

wea7 A0 wrE ® f& gEe arfaa

gt gt | faslt ood @t Al 3,

FAZEE TAAT FAT, AfFT AW

WTaTEY ®T 72T 771, miagraTs TAAw

got; e ofr m agar w7

grefan fafa=r ux 77 faem £y
@REET § Arage qafar 2 fy
gwTT A2l |1 BZ BT 400 T T
& frak 1 7 2 @0 B HEEY § 9%
@ AT TIR1 FEET 7 Amm
FTgaT AAE AATZE FL, AT f®
At #1 A=EET AT A H A7 § )
& s & A 97 FEAT § gafay
ag e & (5 a9 s fran e
gafigam vanivm A1 A1 ag wFei
@ 7 A BE wET AT TR &0
U FAT 7F 2, IA4H TF  fzem
ae & f& W17 wdrdAES dmres
F® % A0 F2 F9 T E 3
- gefegas TEAINT B WE F A1
&), 73 Tl & FF7 A7 | T qerHI
L F b CACHE O R B B AR
g ug= £ AT H fO% ww qe
g fragoR 9 & A H 1974
% AT W 9T | AT g Fiforor FT
ngmwh?ﬁar{wwﬁw £
w1 TET 2, SHA QI §EWSR &1, A
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A HIT A AN AATAIA FL T AN
T & AR ag Farr & fE ww 9 20
STRFgIE &1 q&r §, fagE oF arar
HEgE &

I do not intend to take much of your
time and in deference to the wishes of
the hon, Members I propose that the
Bill be referred to the Joint Committee.
An amendment has also been maoved
and a small amendment with regard
to the change in one name has also
been circulated. In place of Shri Sa-
mar Guha's name, the name of Shri
Ganranath Pradhan has been included.

MR, CHAIRMAN: Mr, Samar Guha
is not present here. I shall now put
his amendment No, 48 1o the vote of
the House,

Amendment No. 48 was put and
negatived.

MR. CHAIRMAN: Mr. Ram Kishan
is not present here. 1 shall now put
his amendment No, 49 to the vote.

Amendment No. 49 was put and
negutired.

MR, CHAIRMAN: 1 shall now put
the Government amendment No 52
with a little change, viz. Mr. Gana-
nath Pradhan's name is added in place
of Mr. Samar Guha's name, to the vote
ot the House.

The question is:

“That the Bill io provide for the
prevention, control and abatement of
air pollution  for the establishment,

with a view to carrying out the afore-

said purpose of  Boards for the
prevention and control of air pollu-
tion, for conferring on and assigning
te such Board's powers and functions
relating thereto and or matters con-
nected therewith be referred to &
Joint Committee of the Houses con-
sisting of 30 members, 20 from this
House, namely: —

Shri P. Anbalagan, Shri Mano-
ranjan Bhakta, Shri Gananath
Pradhan, Shri Dinesh Joarder, Shri
B. P, Kadam, Dr, Karan Singh,



573 Taxation laws

Shrimati Parvathi Krishnan, Shri
M. V. Krishnappa, Shri B. P. Man-~,
dal, Shri Jagdish Prasad Mathur,
Shri R, K, Mhalgi, Shri Govind
Ram Miri. Shri Nathuni Ram, Shri
R. N. Rakesh, Shri Ram Kinkar,
Shri Ram Murti, Shri Vasant Sa-
the, Shri Chiman Bhai H. Shukla,
Shri Shri A, Sunna Sahib, Shri
Sikandar Bakhat and 10 from Ra-
j¥a Sabha;

that in order to constitute a sitting

of the Joint Comunittee the quorum

shall be one-third of the total

number of members of the Joint

‘Committee;

that the Committee shall make a
report to this House by the end of the
firet week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall ap-
ply with such variations and modifi-
cations as the Speaker may make;
and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate {o this House the names
of 10 members to be appointed by
Rajya Sabha to the Joint Com-
mittee.” (52)

The motion was adopted,

15.55 hrs.

TAXATION LAWS (AMENDMENT)
BILL

THE MINIJSTER OF FINANCE
(SHRI H. M. PATEL): I beg to move:

“That {he Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act. 1957 be taken into
consgideration.™

Sir, the  Taxation Laws (Amend-
ment) Bill, 1978 was introduced in this
House on 15th May 1978. The Bill has
thus been before the hon, Members for
over two months and | have no doubt
that they would have examined the
Bill in detail. However, with the indul
gence of the House I will avail myself
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of this opportunity to explain the
main provigons of the Bill '

This short and simple Bill has two
limited objectives. Firstly, it seeks
to exempt certain incomes of political
parties from income-tax and to exem-
pt the value of their assets from
wealth-tax. Secondly, it seeks to
provide for the dis-allowance, in the
computation of taxable profits, of
contribution made to political parties
for advertisement in souvenirs, bro-
chures and the like published by
them.

Political parties are essential in any
democratic set-up. It is also an accept-
ed fact of life that polilical parties
have to spend considerable sums of
money for carrying on their political
activities. Taxation of the income de-
rived by political parties, however, re-
duces their disposable funds, thereby
adversely alfecting their capacity to
finance their legitimate activities from
legitimate sources of income. The Bill,
therefore, seeks to exempt income
derived by political parties from their
investments in movable and immov-
able properties.

Income derived by political parties
from business or commercial activities,
however, stands on a different foot
ing. Political parties should primari-
ly be concerned with carrying on
their policies and programmes, and
not engage in commercial ventures. Tt
is, therefore, not proposed to provide
any exemption in respect of incomse
derived by political parties from bus-
incss activities and such income will
continue to be chargeable to tax.

Unlike donations by companies,
which have been banned since 1989,
donations from individual cilizens,
constitute a legtimate source of funds
for political parties. The Bill, thete-
fore, also seeks to exempt income by
way of donations reccived by political
parties,

With a view to ensuring that poli-
tical parties keep a proper account of
their receipts and expenses, the Bill



